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Date: 26-12-2024
To,

Registrar General
Hon'ble NGT
New Delhi

ADDITIONAL SUBMISSION

Original Application No. 1141/2024
Amresh Singh Vs

1. I Amresh Singh R/o Village Kushmaur, Post Gandhi Nagar, District- Basti U.P. has sent a Letter
petition to Public Grevience at Hon'ble NGT, New Delhi which has been taken suo-moto and

registered as Original Application with OA No. 1141/2024.

2. I would like to acknowledge Some more points to Principal Bench of Hon'ble NGT Regarding
Medical Pollution Control Committee (CBWTF) unit located at D-33, Industrial Area Khalilabad
the unit called MPCC.

3. M/s Medical Pollution Control Committee, Khalilabad CBWTF Plant was granted CTE for the
incinerator capacity 100 Kg/Hr but as per the regional officer report the unit is operating with

expanded capacity without prior grant of environment clearance (EC).

4. M/s MPCC catering Bio Waste from Health Care Units located in Gorakhpur, Basti, Sant Kabir
Nagar, Siddhartha Nagar, Maharajganj, Kushinagar, Deoria Districts.

5. The above all Districts have approximate 25000 beds.

6. Total waste generated @ 0.274 Kg. per bed per day i.e. considering 25000 beds total waste comes
to 6850 Kg. per day (calculation as per CPCB Direction given)

7. As M/s MPCC has only capacity to treat 100 kg. per hour x 20 hours running that comes to 2000

Kg. per day (this is the maximum capacity of incinerator). (Annexed and marked as Annexure 1)

8. Total waste collected per day 6850 Kg. - Treated waste 2000 Kg. Balance 4850 Kg. Bio Waste

remains untreated on daily basis.
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9. M/s MPCC has adopted to dispose 4850 Kg. per day in nearby jangal Berried underground
disposing in nearby rivers. A complaint letter regarding illegal disposal by Rajesh Kumar Singh

local resident is Annexed. (Annexed and marked as Annexure 2)
10. Hon'ble NGT is requested to look into because UPPCB is silent on this matter.

11. UPPCB has made several inspection times to time but all the time after finding irregular operation

unit was allow to operate i.e. illegal.

A. Inspection report H-36196 C-6/BMW/48/2019 Dated 25-05-2019. Storage of Bio Waste
inside factory premises for 212 days was found and EC was imposed 21.20 lac which is still
unpaid.

Considering total Bio Waste quantity was 6850 x 212 days = 1452 MT. which is a huge
amount Bio Waste was found by UPPCB. (Annexed and marked as Annexure 3)

B. Again inspection Report By UPPCB on 13-10-2020 reference H 453849/C 6/BMW/48 Basti
2020.

Inside factory area huge amount of untreated Bio Waste was found i.e. from 02-06-2020 to
21-09-2020. Total No. of days 111 days accumulated Bio Waste was found untreated.
Considering Bio Waste on the basis of per day 6850 x 111 days which comes to 760.35 MT.
(Annexed and marked as Annexure 4)

UPPCB has imposed environmental compensation of 13.44 lac which is still unpaid.

C. Total No. of days for untreated Bio Waste is 111+212323 days. Apart from this MPCC has
raised the bills for payment to Govt. Hospitals and Pvt. Hospitals though the Bio Waste was
not treated as per CPCB Guidelines. This is request that bills raised by MPCC for 323 days
is illegal.

As per approximate estimate on average basis the charges are 10/- rupees per bed per day
and for 25000 beds x 10 = 807.5 lac. This much approximate bill was raised by MPCC but
Bio Waste wear not properly disposed.

It is against environmental law and committed financial corruption and misuse of Govt.
money as well as Pvt. Hospitals.

D. On dated 12-07-2023 UPPCB letter 140/C/402/iii/S1¢1/2023. During inspection by R.O.
Basti. It was reported that without EC and CTE M/s MPPCB has extended the unit capacity.
The said letter is annexed. (Annexed and marked as Annexure 5)

E. On dated 07-06-2024 from UPPCB H/2222/C6 / JgHId &I / 137/ Blodorlo / Basti by this
letter show cause notice was served by UPPCB to M/s MPCC Khalilabad stating
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Tg f o 7 3MUdb CBWTF M/s Medical Pollution Control Committee (MPCC) D-33
UPSIDC 3NN & Tetdale Id HaR TR BT A IdTe-/Idre Uihar ol
TP YU § §G PR ¢ O | (Annexed and marked as Annexure 6)

F. On dated 06-10-2022 With letter ref — H92680/&I-6/BMW/48/8R&il/22 sent by CEO Circle
— 6 which specifies the waste treatment of 6500 Kg/Day is not justified. (Annexed and
marked as Annexure 7)

G. UPPCB has served show cause notice to MPCC on 07-06-2024 and without clarification on
18-09-2024 MPCC got CTO/ Authorization for 5 years till 2028 by UPPCB.

All above act done by MPCC and UPPCB are illegal unlawful and not environmentally
friendly.

PRAYER

My pray is to order for closer of MPCC for unlawful illegal treatment of Bio Waste EC imposed
by UPPCB to be deposited by MPCC. If environmental compensation is unpaid.

Approx bill raised by MPCC of Rs. 807.5 lac for which the Bio Waste was not treated as per
CPCB guidelines. The said amount recovery notice may be allowed. Any other action by Hon'ble NGT

which deemed fit on violation of environmental law and CPCB guideline 2016.

C.C.:

1. Chairman (UPPCB)
2. Member Secretory (UPPCB)

Yours’s Sincerely

(Bregsn Qina)n

Amresh Singh

S/o Indresh Bahadur Singh

Village - Amhut, Basti U.P-272001
Adhar No. 729008323266

Mobile: 9554394196
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" |5.No. lparameters Details
1. Koverage area of CBWTF _ Upto 75 km
2. INo. of HCFs {Bedded and non-bedded) in Number
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',‘Meth_odciog‘v to "Cdnductrg'ap analysis with fespe_ct to gef_lezfaﬁéﬂraﬁd e
"~ ey 4, - treatment of biomedical waste . .. . N

. Guidelines for Common Biomedical Waste Treatment Facilities was prepared by CPCB it e SR
.. have uniformity in ensuring site selection, allowing and establishment of a state-of-the-<art Common

Biomedical Waste Treatment Facilities (CBWTFs), operation as well a5 verification of corppﬁance io.

the BMWM Rules, 2016 throughout the country. As per the said guideline, SPCB/PCC s required to

prepare an inventory or review with regard to the bio-medical waste generation at least once In five -

years in the coverage areas of the existing CBWTF and conduct gap analysis as per format given in
Annexare] of the guideline. '

*To avoid the ambiguity and maintaining the uniformity for conducting gap analysis a mgthedaiogy is ‘
" suggested for estimating generation, treatment of biomedical waste and its extrapolation in the State

and coverage area of CBMWTF. it is elaborated in following table.

3. |No. of Beds cavered ' ‘ in Number

4. otal biomedical waste generation (in Kg/day) [The generation may be calculated]
B c ' considering following factors:

a) Generation from Bedded hospital ~ .

{in absence of availability of required
information biomedical waste generation
may be taken as 274 grams per bed)

b} Biomedical waste generated from non-

bedded HCFs and other sources also be

considered ' )
Extrapolation may be based on factors such|
as population growth of the districts/cities
“jcovered by CBWTF, Rate of increase in
number of HCFs/beds in past years etc. as
decided by SPCB in consultation with Health
i 52 d . |department and CBMWTF associations. . .
6, (Total existing treatment capacity {in Kg/day)  For calculation  of  existing treatment
(Sum of Incineration Capacity and - . leapacity, maintenance . time may be
Autoclave/Microwave/Hydroclave Capacity)  [considered for calculating operational hours!
© " lof equipment as betow: N

5. {Extrapolate the biomedical waste generation
for next years - L

\/’5) Operational Hours for static incinerator] -

20 hrs/day . o g

_|b) Operational hours for Rotary incinerator =
22 hrsfday §, o e —
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s JTTAR PRADESH POLLUTION CONTROL BOARD
SR TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
v;«&‘ﬁ'i‘:;ﬁéfze Phone:0522-2720828, 2720831 Fax:0522-2720764
TR s Email: info@uppcb.com Website: www.uppcb.com
FORM III
(See Rule 10)
AUTHORISATION

(AUTHORISATION FOR OPERATING A FACILITY FOR COLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL WASTES)

Category : RED Application Id : 26563354
L. File no. of authorisation and date of issue: No:- 26563354 and Date:-18/09/2024
2 M/s MEDICAL POLLUTION CONTROL COMMITTEE, VINAY KUMAR VERMA an occupier or

operator of the facility located at D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT
KABIR NAGAR,272175 is hereby granted an authorisation for:

Generation, segregation Collection

‘Storage : . Transportation
Reception ‘V/ Use

Recycling Offering for sale
Packaging Transfer

Treatment or Processing or . Disposal or destruction

Conversion ‘V/ M

Any other form of handling

3. M/s MEDICAL POLLUTION CONTROL COMMITTEE is hereby authorized for handling of biomedical
waste as per the capacity given below:
(i) Number of beds of HCF:
(i) Number of health care facilities covered by CBMWTE:

(iif) Installed treatment and disposal capacity: Incinerator (100 Kg/hr), Autoclave (500 Liter/hr) and
Shredder-(50 Kg/hr).

(iv) Area or distance covered by CBMWTEF: As per directions/guidelines of CPCB
(v) Quantity of Biomedical waste handled, treated or disposed:
4. This authorisation shall be in force for a period of Five Years from the date of issue.

4.1 The authorization shall be valid for till 31/12/2028
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This authorisation is subject to the conditions stated below and to such other conditions as may be specified
in the rules for the time being in force under the Enviromment (Protection) Act, 1986

. Digitally signed by
RaJ > nd ra Rajendra Singh

Date: 2024.09.18

gkllgfgnbironmente?lﬁ@ffﬁ,%ﬂ;céﬁele-6

Terms and Conditions of Authorisation
1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes
without obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application
by the person authorised shall constitute a breach of his authorisation.

5. Tt is the duty of the authorised person to take prior permission of the prescribed authority to close down the
facility and such other terms and conditions may be stipulated by the prescribed authority.

6. The Unit will file the renewal application at least 2 months ptior to the expiry of this Order
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Specific Conditions:

1. This authorization is valid for CBWTE at D-33, UPSIDC Industrial Area, Khalilabad, Santkabir Nagar by
M/s MEDICAL POLLUTION CONTROL COMMITTEE having plant capacity- Incinerator (100 Kg/hr),
Autoclave (500 Liter/hr) and Shredder-(50 Kg/hr). In case of any change, No Objection Certificate shall be
obtained from the Board.

2. The Authorization shall comply with provisions of the Environment (Protection) Act 1986 and the rules

made there under.

3. The Authorization or its renewal shall be produced for inspection at the request of an officer, Authorized by

the prescribed authority.

4. CBWTF will strictly comply with the provisions of Guidelines for Monitoring compliance of CBWTF
prepared by CPCB.

5. The Authorized person shall not rent, lend, transfer or otherwise transport the bio-Medical waste without

obtaining prior permission of the prescribed anthority.

6. It is duty of the Authorized person to take prior permission of the Board to close down the facility and such
other tenms and conditions may be stipulated by the prescribed authority.

7. Any unauthorized change in personnel, equipiment or working condition as mentioned in the application by
the person authorized shall constitute a breach of his anthorization.

8. Bio- Medical waste shall not be mixed with othier waste.

9. Bio- Medical waste shall be segregated into containers/ bags at the point of generation in accordauce with
schedule IL Prior to its storage, transportation, treatment and disposal. The Containers shall be labeled
according to schedule I1I.

10. No uatreated bio medical waste shall be kept stored beyond a period of 48 hours.

11. You shall submit an anmval report to the U.P. Pollution Control Board in form IV by 30th June every year.
And include information about the categories and quantities of Bio Medical waste during the preceding year.

12. You shall maintain record related to the generation, collection, reception storage, Transportation, treatment
and disposal and/or any form of handling of Bio Medical Waste in accordance with rule and guidelines, all
records shall be subject to inspection and verification by the Board at any time.

13. Tt is within the power and functions of U.P. Pollution Control Board to modify/ revoke the terms and A
conditions of Authorization and issued under the Rule 7 (8) of the Bio-Medical waste Management Rules,
2016.

14, You are herby directed to comply the stipulated above mentioned conditions and submit the compliance
report and steps taken in this regard within a month so that capacity of the facility may be verified failing
which the authorization may be revoked and necessary legal procesding shall be initiated.
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15. The Bio medical waste shall not be disposed in open place in the premises.
16. The CBWTF shall maintain logbook for the disposal of bio medical waste,

17. Discarded medicine shall be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
providad for disposal of waste sharp as per CPCB Guidelines.

18. The CBWTF shall comply with the Bio Medical Waste Management Rules 2016 and annval report shall be

submitted.

19. The CBWTF shall comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

20. The facility shall ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.

21. The CBWTE shall obtain the State Ground Water Department permission for withdrawal of ground water
and also comply with the CGWA guidelines for recharging of ground water.

22. Separate space for untreated Bio Medical Waste shall be maintained by facility as per CPCB
guidelines/Bio Medical Waste Management Rules 2016.

23. Comprehensive safety measures must be followed in handling of wastes and the staff must be properly

trained.

24. The CBWTF shall connect CCEMS to CPCB server before conunissioning of the plaut.

25. Onsite emergency plan approved by the competent anthority shall be submitted to board.

26. The coverage area of the CBWTF will be as per the directions/guidelines of the CPCB/UPPCB.

27. The CBWTF shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Coentrol Board for
protection and safe guard of environment from time to time.

28, The CBWTF shall produce a MoU with the nearest CBWTF as an alternate arrangement in case of
closure/any emergency within one mounth.

29. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this authorization and attract action under the
provisions of Environment (Protection) Act, 1986. — .
. igitally signed by
Ra_,end ra ‘Rajendra Singh
. Date: 2024.09.18
SINGN . " ecias com
. 16:05:35 +05'30
Memo No.: 26563354 Dated:18/09/2024
Copy To:
Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.
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T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppeb.com

Annexure-7

Dated .E.:f_g._a 2.
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FORM-HI
(See rule 10)
AUTHORISATION

(Authorisation for operating a facility for collection, receptlon, treatment, storage,
transport and dispesal of biomedical wastes)

1.
2.

File number of authorization and date of issue

-------------

Shri Vinay Kumar Verma of M/s Medical Pollution Control Committee
(MPCC) D-33, UPSIDC, Industrial Area, Khalilabad, Santkablr Nagar is hereby
granted an authonzatlon for;

Activity Please tick

Collection

Storage

Transportation

Treatment or processing or conversion
Recycling

Disposal or destruction use

offering for sale, transfer

Any other form of handling

M/s Medical Poliution Control Committee (MPCC) is hereby authorized for
handling of biomedical waste as per the capacity given below.

(i) Installed treatment and disposal capacity—(Capacity of Incinerator-100
Kg/hour, Capacity of Autoclave
-500 liter/hour & Shredder- 50

kg/hour.,
(ii) Number healthcare facilitics covered by CBMWTF--888

(iii) Area or distance covered by CBMWTF—150 Km. RADIUS
() Quantity of Biomedical waste handled, treated or disposal

Type of Waste Category Quantity Permitted for Handling
Yellow
Red
White (Translucent) 6500 kg/day
Blue

G Scanned with OKEN Scanner
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M/s Medical Pollution Control Committee
(MPCC), D-33, UPSIDC, Industrial Area,
Khalilabad, Santkabir Nagar

This authorization shall be in force for a period of five year from the date of
issue.

This authorization is subject to the conditions stated below and to such other
conditions as may be specified in the rules for the time being in force under the
Environment(Protection)Act, 1986

Authorized by the competent authority to issue letter.

Wl

Chief Environment Officer
(CEO-6)

TERM AND CONDITIONS

. The Authorization shall comply with provisions of the Environment (Protection)

Act 1986 and the rules made there under. , '
The Authorization or its renewal shall be produced for inspection at the request of
an officer, Authorized by the prescribed authority.

. The Authorized person shall not rent, lend, sell transfer or otherwise transport the

bio-Medical waste without obtaining prior permission of the prescribed authority.

It is duty of the Authorized person to take prior permission of the Board to close
down the facility.

Bio- Medical waste shall not be mixed with other waste.

Bio- Medical waste shall be transported in containers/ bags at the point of
generation in accordance with schedule 1. Prior to its storage, transportation,
treatment and disposal. The Containers shall be labeled according to schedule IV. .
No untreated bio medical waste shall be kept stored beyond a period of 48 hours.
You shall submit an annual report to the U.P. Pollution Control Board in I'V from
by 30™ June every year. And include information about the categories and
quantities of Bio Medical waste during the preceding year.

Number of beds allowed to covered 10,000 (Ten thousand) is your maximum limit.
You shall maintain record related to the generation, collection, reception storage,
Transportation, treatment and disposal and / or any form of handling of Bio
Medical Waste in accordance with rule and guidelines, all records shall be subject
to inspection and verification by the Board at any time.

18.Any unauthorized change in personnel equipment or working condition as

mentioned in the application by the person authorized shall constitute a breach of
this authorization.

19.The incinerable Bio-Medical waste shall be safely sorted at an isolated storage

place and safely transported for incineration.

(E Scanned with OKEN Scanner
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M/s Medical Pollution Control Committcs

(MPCC), D-33, UPSIDC, Industrial Area,
Khalilabad, Santkabir Nagar

20.You arc herby dirccted 1o comply the stipulated above mentioned conditions and
submit the compliance report and steps taken in this regard within a month so that
capacity of the facility may be verified failing which the authorization may be
revoked and necessary legal proceeding shall be initiated.
21.The Bio medical waste shall not be disposed in open place in the premises.
22.You shall submit the details of attached Pvt. & Govt. Hospital/ Nursing homes
/Clinic ete. along with the No. of Beds within 15 days time after the receipt of this
authorization.
23.You are dirceted to install on line continuous emission monitoring system which is
attached with incincrator.
24.You are directed to submit Bank Guarantee of Rs. 200000/~ (Rs. Two Lac only)
within 15 days.
Authorized by the competent authority to issue letter.

Yours faithfully

Chief Environment Officer
(CEO-6)

Copy to :- . . .
Regional Officer, U.P. Pollution Control Board, Basti for information and

necessary action. w

Chief Environment Officer
(CEO-6)

g

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Enmil: info@nppch.com - Web Site: www.unpeh.com
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